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REGISTRAR OF COMPANIES 

NCT OF DELHI & HARYANA 

4111  FLOOR, IFCI TOWER, 61 NEHRU PLACE, NEW DELHI 

	COMPLAINANT 

V/S 

1. M/S PRV HOLDINGS LIMITED 

82;  PATPARGANJ INDUSTRIAL AREA 

NEW DELHI, INDIA 

2. MR. RAJ KUMAR JAIN 

W-15 G/8 WESTERN AVENUE SAINIK FARMS 

NEW DELHI-110062, INDIA 

3. MR. VINEET JAIN 

W-15 G/8 WESTERN AVENUE SAINIK FARMS 

NEW DELHI-110062, INDIA 

4. MR. VIJIT LAL MATHUR 

15 COOPERATIVE HOUSING SOCIETY, 

SOUTH EXTENSION, NEW DELHI-110049, INDIA 

	ACCUSED 

COMPLAINT UNDER SECTION 220(3)/162 AND UNDER SECTION 162 FOR 

CONTRAVENTION OF SECTION 220(1) AND SECTION 159 OF THE  

COMPANIES ACT, 1956 RESPECTIVELY.  
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HON'BLE COURT OF 	 ACMM, 

TIS HAZARI, DELHI 

	

COMPANY CASE NO. 	 OF 2013 

IN THE MATTER OF 



Aqpnol c.  
CC No.272/31'.-4.4- 0,0".  

ROC Vs M/s PRV Holidings Ltd 

05; • .2014 

Present: 	Company Prosecutor for complainant. 

None for accused no.1 to 4. 

Copy of newspaper Veer Arjun dated 01.05.2014 filed., 

Accused no.1 to 4 have been served by way of publication in the 

newspaper Veer Arjun dated 01.05.2014. None is appearing on their behalf 

even after lapse of one month's from the date of such publication. 

Accused no.1 company is, therefore, proceeded under Section 305 

Cr. PC. 

Accused no.2 to 4 are declared as proclaimed offenders (PO). 

File be consigned to record room and be summoned again as and 

when any of the accused appears/brought before the court or-is apprehended. 

(D.K. S RMA) 

ACMM(SP 	TS), CENTRAL 

DELHI/05.06.2014 
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